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27.01.2020: Learned Counsel for the Appellant submits that in 

compliance of the order dated 13.11.2019 passed by this Appellate Tribunal, 

the Appellant has filed the Affidavit vide Diary No. 16177 dt. 20.11.2019. 

Same is taken on record. Learned Counsel for the Appellant to provide the 

copy of the same to the Learned Counsel for the Respondents. Learned 

Counsel for the Respondent No. 1 submits that they have already filed the 

reply. Registry is directed to place the same on record.  

Post this appeal ‘For Admission (After Notice)’ on 06th February, 2020. 

 

[Justice Bansi Lal Bhat] 
       Member (Judicial) 
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[Shreesha Merla] 
 Member (Technical) 
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